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Heard Nr S. Nath, learned counsel

for the applicant and Ms U. Das, learned

Addl. C.G.S.C. appearing for the

i

i

1

{

% respondents. Hearing concluded. Judgment
{ delivered in open court, kept in separate
% The application is disposed of.

No order as to costs.

Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A+B-A- No. 244 of 2004

DATE OF DECISION : 08.07.2005

- 1. Shri Lakhi Ram Boro

2. Shri Pulin Chandra Boro - APPLICANT(S)
Mr.M. Chanda, Mr G.N. Chakraborty : ADVOCATE(S) FOR
and Mr S. Nath ' THE APPLICANT(S)

- VERSUS -
Union of India & Ors. i RESPONDENT(S)
Ms U. Das, Addl. C.GS.C. - .~ ADVOCATE(S) FOR THE
RESPONDENT(S)

THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN

THE H‘ON'BLE MRK.V. PRAHLAbAN, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to

see the judgment ?

~

2. Tobereferred to the Reporter or not ?

3.  Whether their Lordships wish to see the fair copy of the
Judgment ?

4.  Whether the judgmentis to be circulated to the other

Benches ?

Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 244 of 2004

Date of Order: This the Bth day of July 2005.

The Hon'ble Justice Shri G. Sivarajan, Vice-Chairman

The Hon'ble Shri K.V. Prahladan, Administrative Member

1.  Shri Lakhi Ram Boro - 7w
" S§/o Late Chakiram Boro, -
Working as Carpenter,
Office of the 180, Military Hospital,
Michamari, District- Sonitpur.

2.  Shri Pulin Chandra Boro,
S/o Shri Bhutoka Boro
Working as Paintef, . "
Office of the 180, Military Hospital,
chhamarl D:strlct- Somtpur : } .....Applicants

By Advocates Mr M. Chanda, Mr G.N. Chakraborty
And Mr S. ‘\Iath

- #‘\
- .
. . Ve

-, - versus -

1.  The Union of India, represented by the
Secretary to the Government of India,
Ministry of Defence, " -

New Delhi-110001. -

2. Headquarter, .

- Eastern Command (Med),
Fort William,
Kolkata-21.

3. The Area Accounts Office,
Bivar Road, Shillong-1,
Meghalaya.

4. Headquarters,
4 Corps (Med),
C/o 99 APO.

5. The Commanding Officer,

180 Military Hospital,
Clo 99 APO. | e Respondents

By Advocate Ms U. Das, Addl. C.G.S.C.

oooooooo



ORDER (ORAL)

SIVARAJAN. |. (V.C.)

The applicants were appointed as Carpenter/Painter in the
scale of pay of Rs.775-12-871-14-1025/-. The applicants have filed this
O.A. for a declaration that the applicants are entitled to be placed in
the pay scale of Rs.950-20-1150-2 5-1400/- instead of Rs.775-1025/-in
terms of Government of India’s order dated 15.10.1984 from the date

J of their joining in serv'ic:.e as Carpenter/Painter.
‘ 2. The resé‘oﬁ&ents "_‘have filed their | written statement
‘ wherein they héve dér_xi'ed the averments of the applicants regarding
their eﬂtitlement. In paragraphs 4 to 9 of the written statement the
respondents have stated that steps have been initiated by them on the
répresentaﬁons received from the applir':a‘ncts. In paragraph 10 of the

written statement it is stated thus:

“10. That in view of the foregoing facts enumerated
above, it is stated by the respondents that some time may
be required to receive the decision in this matter from the
competent authority. Immediately after receiving the
decision from the competent authority the same will be

intimated to the applicant without any further delay.”

3. We have heard Mr S. Nath, learned counsel for the

applicant and Ms U. Das, léarnea Addl. C.G.S.C. appearing for the
respondents. Thbugh fhe counsel for fhe applicant has made
subrr'xissions in .regard to the entitlement of the applicants for the
reliefs sought for, we do not think it proper to consider the same at
present for the reason that the matter is engaged-in&thé attention of
the respondents themselves as could be seen from paragraphs 4 to 9

; and it is clearly stated in paragraph 10 extracted above.

%
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4. In the light of the above this O.A. is disposed of by
directing the respondents to expedite the decision and intimate the
same to the applicants.

The O.A. is disposed of as above. No costs.

<

\@% ' W
+ (K. V. PRAHLADAN ( G. SIVARAJAN )

ADMINISTRATIVE MEMBER | VICE CHAIRMAN
hkm B



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
.{Aﬂ Application under Section 19 of the Administrative

Tribunals Act., 198%)

0. A. No. ;;‘L¥L* /2004

BETWEEN
1. Shri Lakhi Ram Boro.
Son of Late Chakiram Boio.
Working as Carpentar,

Office of the 180, Military Hospital,
Michamari, District-Sonitpur.

2. Shri Pulin Chandra Boro.
Son of Shri Bhutoka Boro.
Working as Painter,
~ Office of the 180, Military Hospital,
: Michamari, District- Sonitpur.

1, The Union of Indis,
Represented by the Secretary to the
Government of India,
Ministry of Defence,
New Delhi- 110001.

2. Headaguarter,
Fastern Command (Med)
Fort William,
Kolkata-21.

The Area Accounts Office,
Biver Road, Shillong-1,
Meghalava.

W

C 4y Haedguarters.
L 4 Carps (Med)
c/o 99 AP,

5. The Commanding officer,
180 Military Hospital.
C/o 99 ap0.

... Respondents.

DETAILS OF THE APPLICATION

1. Particulars of order(s) gaainst which this application

is made.

L oKW Ko Bave
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This application is made not against any particular
ofd@r(g} but praying for a direction upon the
respondents for allotment of the pay scale in the pay
of Rs. 950-20-1150-25-1400/~ (pre-revised) instead of
g 77E-12-871-14-1025/- (pre-revised) from the date of
their initial Jjoining in service and also praying for a
direction upon the respondents to re-fix the pay scale
of the applicants, with all conseguential service

benefit including arrear, monetary benefit.
Mlﬁdlm i L. 1 m_lhﬁl—t-l‘ ..Qu_nﬁ_l—&—

The applicant declares that the subject matter of this

application is well within the jurisdiction of this

Hon’ble Tribunal.

i mit
The aoplicant further declares that this application is
Filed within the limitation prescribed under section-21

of the Administrative Tribunals Act, 1985.

Facts of the Case.

That the applicant are citizens of India and as such
they are entitled to all the rights, protectlions and
orivileges as guaranteed under the Constitution of
India.

That the applicants pray permission to move this
application jointly in a single application under Sec
4(53(4a) of tha Central Administrative Tribunal
(Procedure) Rules 1987 as the relief’s sought for in

this application by the applicants are common,

Lokt Lot oo
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therefore they pray for granting leave to approach the

Hon’ble Tribunal by a common application.

L . A, .
4.3 That the applicant no.l was initially appointed as

cale of Rs. 775-12-871 14-

1]

painter/carpentar in the
iOZS/* in the office of the 180, Military Hospital,
%igsamari on 11.02.1991. the applicant no. 2 was also
initially appointed as painter in th@ scale of ﬁa# of
RS. 775-12-871 14-1025/~ in the office of the 180,
Military Hospital, Missamari on 11.02.1991. in his
connection it may be stated that the applicants dre
wrongly allotted thé pay scale of Rs. 775-12-871-14-
1025 instead of Rs. 950-20-1150-25-1400/- whereas
:@imilahly situated employees of the same trade, rank
}and status of 151 Base Hospital were given the scale of
GRS, 9EO-20-1150-25~1400/~ ,which was higher than the
jﬂc&le which were allotted to the present applicants on
their joining in service. As such they are entitled ﬁo
:the higher revised pay scale of Ry, 950-20-1150-25- .
;1400;‘w from the date of their initial appointment with
all consequential and arrear monstary benefit.

a4 Copy of the appointment order dated

11.02.1991 are enclosed as Annexure-I(Series)

4L4: That vyour applicants beg to say that the Govt. of
! India, Ministry of Defence vide itz letter no.
z822/08(C&M)/ Civ-1/84 dated 15.10.1984 informaed and
coﬂfirm&d to the Chief of army staff, New Delhl that
the existing pay scale of Rs. 210-290 has been upgraded
to Rs. 260-400 to the trade of painters and others
following the recommendationz of the 3z'd central pay

commission and the post of paii'w‘t@r‘/car“p&ntar‘ has beean

; upgraded from semi skilled grade (210-290) to the

ekl Ram (bevo
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iﬁkill@d grade (260-400) and it was further stated that
Eth@ aforesald order taken w.e.f 15.10.1984 i.e from the
idate of issue of the order. The aforesaid order dated
515u10”1984 was  communicated to 108 Military Haspital

wide letter no. 3542/M dated 30.11.1984. But even then

sthe applicants who were recruited as KI)B\iﬂté&‘f‘,flciéiT"K)@i"l't&t”

were allotted wrong scale of pay of Rs. 775-12-871 EB-
14-1025 instead of the correct pay scale of 950~20-

'1150*25wl400/%n In this connection 1t would be evident

from the statement of fixation of pay under Central
fﬂivil Services (Revised pay) Rules 1986, One &ri
.S.Charlaa; painter of 151 Base Hospital, Guwahati have
been allotted/granted the revised scale of pay of Rs;

'260w400iw w.e.T 01.01.1986 fTollowing recommendation of

the pay Commission. As such the applicants are also

centitled to the Pre-revised scale of Rs. 260-400 i.e

'th@ revised scale of Rs. 950-1400, but the action of

the respondents 1in allotting a lower scale to the

;&pplicants in fact offend the Article 14 of the
Constitution. Hence the cause of action is a continucus
cause of action arises each and every month and every
 year till the applicant are seddeled with appropriate

. scale of pay.

& Copy of the letter dated 15.10.1984,
3CG.11.1984, and statement of fixation of pay
of Sri 5.Charles, painter are enclosed as

gnnexure-II,I1IT and IV respectively.

"That vour applicants were in the dark regarding their

centitlement to the scdle of pay of Rs. 950-20~1150-25«

1400. On coming to know such allotment of lower pay

BCALE o them, theay have immadiately submitted

.
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4.8

-rapresentations to the commanding officer, 180 Military
fHospital praying interalia for allotment of the correct
'gscala of Rs. 950-1400 instead of Rg. 775-1025 with
effect from the date of their Joinming in service As

painter/carpentar.

& Copy of the representation dated 06.08.2002
are anclosed herewith and marked as Annexure-—

! (Sel 1.35)11

cThat  vyour applicants finding no alternative again
Csubmitted representations on 27.12.2002 for allotment

. of the appropriate scale of pay but to no result.

Copy of the representations dated 27.12.2002

are enclosed as Annexure-VI (series).

That wvour applicant beg to say that the Commanding
Officer wvide its letter | no. 177/150/CIV  dated
20.12.2002 addressed to Head Quarters, 4 corps (Med)
c/o 9% APOD wrote a letter for taking up & case with
higher authority to clarify the correctness aof their
fixation of pay scale forrr@viaw, However, vide 1@ft@r
no. 177/15?CIV dated 26.12.2002. It is informed by the
Commanding Officer to the applicants that & case has
been taken up TFTor pay fixation with head Quarters 4
corps (Med).

Copy of the letter dated 20.12.2002 and

letter dated 26.12.2002 are enclosed as

Annexure- VII and VIII.

That it is stated that the applicant no.l and applicant
no.?2 again submitted their representations on 8.1.2003

to  the authaorities for

o8

Aas  wall a3 on 27.3.200

LokWl Qo (yo-sd



@ allotment/fixation of the appropriate pay scale but to
no result.
A Copy of the representations dated 8.1.2003
and  27.03.200

iz enclosed  herewith as

Annexure-IX (Series).

6]

4.9 That your applicants further beg to say that a detailed
statement of the case of the applicants were prepared
by the office of the Commanding Officer on 31,7u2004
and the same was forwarded to the higher authority but
y;till date no favourable order has been passed in favour

of the applicants for allotment of the correct DAy

-scale  from their date of initial appointment 1in
service. Several correspondences has been made by the
local authority to the higher Head Quarter Office but
'ito no result, as gqch applicants are incurring huge

- Financial loss each and every month and the action of

the respondents also it by Article 14 of the
Constitution.
In the compelling circumstances as stated above

the applicants finding no other alternative approaching

‘this Hon’ble Court for protection of their wvaluable
degal right and interest by passing an appropriate

Eord@r/dir@ction for allotment of the scale of pay of
iRgu 9501400 from the date of their initial date of
Joining in service by re-fixing the pay with all
ﬁcansaquemtial service benefit including Arrear monetary
?beﬂefit.

A Copy of the statement prepared by office of

the Commanding Officer is enclosed as Annexure-

.

sl Loom oo
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i
T hat it is stated that the pay of the applicants

fu

WAS
rther re-~fixed in the scale of Rs.2610-60~3150-85-

|

|

]

1

|

U

% 540/~ with effect from 1% march 199¢ in terms of
I,

@ Central pay Commission corresponding scale. the
il |

dforesaid scale is also a lower ’ﬁcal@ and the re-
Fﬁxatien of the applicants ought to hév& been dong in
ﬂ%e pay of scale of Rs. 305@w75m3950*80%4590ﬂ~
ﬁ&llawing the recommendation of the 5tD central pay
C%mmisgionx Therefore the applicamtg are further

aﬁlott@d to a8 wrong scale of pay w.e.f 1,3u1996. Hence

@ fixation of pay of the applicant are required to be
dmn@ From the daté of their initial date of joining in
&&rv1ua with appropriate scale of pay including
‘gr ~esponding revision of scale of pay in terms of
sth cpe,

p
?!

Tﬁat this application is made bonafide and for the

ﬂcﬂu»@ of justice.

lGrounds for relief(s) with leaal provisions.

iFor  that, the respondents have wrongly allotted the
iﬁ&dl@ of Rs. 775-1025 to the applicants on their
Jjoining in service as painter/carpentar, instead of -

uca"r@ct scale of Rs. 950-1400/~. As 2 result applicants

| 1

h%u%ferlnq irrgparable financial loss each and avery

i

;FOﬁth, then theilr counterparts carrving higher scale of

pa@ working in 151 Base Hospital.

'1

i l

For that, the Govwt. of India wvide order cdated

ﬁ ﬂ10,1984 upgraded the scale of Rs. 210290 to 260400

G}lowiﬁg the recommendation of the pay commission
j
I

i

| | Cexut oo oo
[ ,
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Heclaring the painterfcarpentar as skilled category

yimdustrial amployess.,

5.2 For that, due to lapses or fault of the administrative
suthority the applicants cannot be made to auTfar 1in

‘the matter of allotment of pay scales.

5.@ For that, non allotment of correct scale of pay to the
Eapplicant$ 18 vialative of agrioicle 14 of the

Constitution of India.

~ 5.5 For that, the applicants have been representing to

7 their authorities for allotment of the scale of 950~
1500 by re-fixing the pay of the applicants, But no
fruitful decision has vet b@eﬁ taken for allotment of
f%uch scale till filing of this application. Although
the‘ Coﬁmanding officer being very much sympathetic
rowards the applicants and taken up the case with the

%highar HQ but to no result.

6& ngtails of remedies exhausted.

\ _T%at the applicants states that they have exhausted all

the remedies available to them and there is no other
alternative and efficacious remedy than to file this
application.

7;iwatters not previously filed or pending with any other

Court.

Tha appiicant further declares that they did not
previously filed any application, Writ petition or Suit
hefore any Court or any other authority or any other
Bench of the Tribunal regarding the subject matter of
this application nor any such application, Writ Patition

ar Suit is pending before any of them.

L—ak\, @.o:w\ & avo

-



8. relief(s) sought for:

Under the facts and circumstances stated abovea, the
applicant humbly prays that Your Lordships be nleased to
admit this application, call for the records of the case
and issue notice to thae respondents Lo show cause as to
why the raelief(s) sought for i this application shall
not be granted and on parusal of the records and after

nearing the parties on the cause or Ccauses that may be

shown, be pleased toO arant the following ralief(s):

18;1 That the Hon’ble Tribunal be pleased to declare that
| spplicants are entitled to be placed in the pay scale
af Rs. 950-20-1150-25-1400 instead of the scale of Rs.
TIG-12-871-14~1025 1n terms of the Govt. of India’s
order dated 15.10.1984 from the date of their Jjoining

in service as carp@nter/paint@r under the respondants.

8.2 That the respondents be directed to re-fix the pay of
the applicant to the scale of Rs. 950-20-1150~25-1400
from the date of their joining in service and further
be pleased to direct the respondents to grant the pay

with arrear monetary benefit.

8.3 Costs of the applic&ﬁion.
8.4 aAny other relief(s) to which the applicant 1s entitled

as the Hon’ble Tribunal may deem fit and proper.
9. Interim order prayed for.

puring pendency of this application, the applicant prays

for the following relief: -

L akus Lom Po7o



9.1

10

That the Hon’ble Tribunal be pleased to observe that
the pendancy of this Original Application shall not be
a har to grant the relief to the applicants as prayved

above .

uuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuu

This sﬂpljuuLLon 1% leLd through ﬁdvoc&taw

Eﬁl !;i!,:ul@[ﬁ Ql Lllﬁ :!.EHQ.,

I. P. 0. No. QQG‘JM’HG

Date of Issue
. § . O .
Issued from °b

Payable at : S P°" S veoaalr
SPo. GUwo\bwli‘

List of enclosures.

s given in the index.
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I VERIFICATION

T, Shri Lakhi Ram Boro $/0 Shri late Chaki Ram Boro

0.0, Dlubari,

resident of kachari gaon,

I ,
dist- sonitpur ong of the patitioner 1in the instant
p&tition,' duly authorized by the others to varify this
.
\

idavit, do hereby wverify that the statements made 1In
érégraph 1 to 4 and 6 to 12 are true to my knowledae and

those made 1in Paragraph 5 are true to my legal advice and T

qavg not suppressed any material fact. ‘ e
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From | v
L v No o ciett ot Trade (s o -nbal

f Name__:mes 1Aelte o wenedima j-one
180 Military Hospital
i CiO 99 APO

To . o *
- The Commanding.Officer |
< 180 Military Hosgpital 1
10 99 APO. '
S PAY FIXATION

Sir,

1% Wim due respect and humble subimission | beg to fay down the following few lines for your kind
;. information and favourable action please.

- 2. 1was appointed (o the postofl &I e b o wef 01 March 91 vide HQ 4 corps

HetterNo__ 2s2052/1/ a1 dt Il X, (Photostate copy enclosed) in the
scaleof Rs. 775-1 2-871-14-1025/- which is wrong and correct scale of pay is Rs. 850-20-1150-25-
1400/-(as per recommendation of 4th CPC) :

3. Subsequently pay fxed inthe scale of Rs.2610-60-3150-65.35401 nstead of scale Rs. 3050.75.3050.
£0-4590/- during § th CPC and for wrong pay fixation I am getting less pay which is a great financial
loss | am bearing since appointment.

4. itisalso mentioning here that pers appointed in other defence esttin the same trade /post were getting
- fpore pay and their pay fixed initially Rs. §50-20-1150-25-1400/- and thereafler in the scale of pay Rs.
3050-75-3950-80-4590r-. In this connection photestate copy of pay fixation performa in respect of the
Wi s empsof MH Shillong is enclosed herewith for your ready reference,
D In view of the circumstances mentioned aboveitis therefore requested your honour my pay and allow
=+ -ances may please be fixed in correct scale of pay and | may be paid outstanding sums since appoiniment
.. at the earliest and for which act of yaur kindness | shal ever greatfull to you.

Thanking you Sir
Yours faithfully
s R i 7 (1) / L i —~n
VU Dated 8 8.0 PN 0% / Fo-lng ¢ ./{am/z«:.g SN
g -, . . '. ) - | V (S” . . )

&
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From | R \ |
Co ‘ S No_ <1304 Trade_ Vinsaley
~ Name_- $oei lealen' Rereon yaepre
180 Wiliiary Hospital
Ci0 99 APO. §
ﬁ"a f »“l,ﬁwlq". ey ]
To - S '._;»f,‘ij,; v E
The Commanding Officer I N
180 Milifary Hospital : o » .
C/0 99 APO '
SR ‘ PAYFIXATION 7 L e e

Sir,
g ‘1 Wlth due respect and humisle aubm'ss«ont beg fo lay down the follo

Y, )'“('H,,}.'_ At
mformaﬁon and favourable action pleasn R Rl 2
b

2. Iwas appointed to the pos fof o Pendmdem wef 01 March 91 VIde HQ4corps o

lefter No_. 6282/ /1. ot i 1eb 91 | .(Photostate copyenc!osed) inthe

scale.of Rs, 775-12- 871-14- 1025/- whichis wrong and comect scale of pay.is Rs. 950-20- 1130 25-
. 1400/-(88 per recommendation of 4th CPG).

%

¢ gfg:\fk} vr\., ﬁl,ﬁ,

i.‘

™ >‘§;1’3M1"; -‘nﬁ?&imf”‘?:g&, s Cgn ’.;h

* e Hﬁf‘n\hﬁ; v ATl b

Vobantat

: g;’- i o
3 Subsequently pa / fixed in the scale of Rs.2610-60- 315()»65 3540 - mstead of scale Rs. 3050-75- 395(%

80-4590/- during 5 th CPC and for wrong pay fixation | am gemng less pay whac‘a is a great financial ! ;
loss fam bearmg since appointment. | VWY SE

\";

; . B "311 w3
-5.:91-! A

mdftige al°o mentioning here that pers-appointed in ‘hm"defenc""estt'm the‘same‘b’aﬁe‘fpostwere gemng
more pay-and their pay fixed init iaily Rs. 950-20-1150-25-1400/- and thereafter in the scale of pay Rs.

3050-75-3850-80-4550/-. In this connecticn pholostate cepy of pay fixation peHomain respect of the
emps of WH Shillong is enclosed herewis th for your ready reference. Prcgormg

1

5 ln view o: the curcumstar‘ces merntioned ahova it is t}

) "‘-‘.-'}12

erefore requ,sied  your honour my pay and allow

'&' 4 fk‘m‘ﬂ“")&; S Al et Ty "'“v',jn_. .

Thahkmg you Sir

. Dated_cB. 0w oy

- ances may please be fixed in correct Scale of pay.and f may be
at the earliest and for v

paid outslandmg sums since appomlment
/hich act of your kindness | shai ever greatfu!l to. you.

o

i . ; : ( &Wo - ’
' (Sn C)m L—czs\L\u 9\0\‘“ G)’C"”

4 *&»Mennr‘}u R VIR




5 (AR AK A W A N 4 —V{
xk\-‘ . \ ’ ~ 2 No , 6826535 Carpenter
™ - gri Pultn chandra Bore(|2Y
S— | 780 Nilitary Hospital
| e C/0 99 APO 4,
6626535103/ paral 2008 27/ beo 2002 v

he Commandting Officer
1640 ¥1]litary Hoapttal
/0 99 AP0 : !

b
PAY_FIXATION
Str,
1. Res Your Letter No-177/152/Civ dated 26 Dec 2002,

2. - Hoving clear directtons 1ssued vide HQ 4 Corps Letter
No t= 35452/M-3 dated 78 Dec 2002 for taking up a case with A40
anillong a8 advised vide their letter No~Pay/Tech Coord/21—Army
XXX dated 79 Sep 2002 and even of number dated 20 Nov 2002, hence
© Lor awatttqﬂgglartftcatton from HQ 4 Corps does not means,
z

3. It is therefore requested that the case may please be tlaken up
‘with 4A0 -Shillong at the earliest as advised vide their letter
 Quoted under Para 2 above. ' \

.~

Thanking You,

' Yours f }thful 7,
- gg%4’71b2141u17é~/6fwﬂ

S , handr r
a v

1, Please refars your Hq letter No 35452/k-"
dated 18 Dec 2002 agnd 180 KH Letter No-T7"
150 /Ctv dated 2 Dec 2002,

2. It ts requested that 180 NH may please e
ingtructed for immediate necessary acticn

as per your Hg Letter No 35452/kK-3 date:
18 Dec 2002, ‘
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REM INDER ERTIRR No- 1

: No, 6826535 CARPAINTER
Sri  PULIN CHANDRA BORO

180 HH C/0~ 99 A4PO
12 bDee 2002

6826535/ ok /Rers/ 2002

To
The Commanding Officer
180 Hilitary Hospital

C/0 ~99 APO
PAY FIXATION
sir ,
\
7. Ref to my letter No ¢8aesss/poe/eifor pp gF pec4oos.

2., may the present position of the case- please be intimeated .

Y

Yours fatthfully ,

@3’)' 7)(/1/4}1. ,«f/é ‘ 2777'7’0

( Sri Pulin Chandra Boro )

CARPAINTER
Copy to s~ : 180 N4 €/0 99 4PO,
#Q 4 Corps ( 4 Branch )
C/0 99 4P0 |
HQ 4 Corps ( Hed) For infonmcd"necessary action wit:
C/0 ~ 99 APO , referencce to my letter quoted
~under reference,
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W T T - f'/q‘ \\&\
o o 180 Military Hospital v -
_K‘*~ e B . Cf0 99 APO - v
>175/15Q/Civ.:‘_ ‘ | . ).Dnec 2002 '
Headqﬁartors A ‘ .
|'4 Corps (Med) . t o
'1i6/0 99 APO S : b
it s R |
1 i L , PAY FIXATION Lo .
11 | |

1o Please refer to the applications No=6826535/01/Pers/02 and .
114851 07/Pers/01/02 dated 07 Dec 2002 in respect of Civ Carp Pulin
..|iChandra Boro and Clv/Painter Lakhi Rem Boro addsd to CO this'unit with -
i licoples to your HQ 'A! and ‘Med Bro : .

?; . Civ/Carp Pulln Chandra Bero, Civ/Painter Lakhi Ram Boro and
[iCLv/Tatlor Smt Tivai Baglari of this unit Were appointed in this .
‘unit as Gp 'N' employess in the pay scale of Rs=775-12-871~1441025/~

iton 01 Mar 91 by the BBMZ then DDMS your HQ:le appointing authority, )

|ivide your HQ appointment letter No-35452/1/M-3 dated 11 Feb 91,

§,8b5f  The above indls have now: submitted applicatidHQZStiiing that
v the Ray fixed at the time of their appointment was wrong and as

: per recommendations of 4th CPC it should hava been Bs=950+20~1150-25-1400/-,
Y ' e

457 A clarification on the ab
| YIARO Shillong vide this un
* Copy-.of which alongwith p
toiyour HQ also.

ove pay fixation was asked from
it letter No-177/133/Civ dated 04 Sep 02,
hoto-coples of the applicqtianUWeru forwarded

4.

9+7 , +AAO Shillong without clarifying about the correctness of the

‘pay fixation, asgked this unit to submit the case alongwith service

%habooKe, statement of case and pay fixation proforma to review the case,

" This unlt sgain requested AAO Shillong to clarify the corractness of
‘the pay fixation so that necessary actlion could be taken. AAO Shilleng. -

- .Teplied in the same line. s,

© "o s Inithis Tagard it is submitted thAt the statement of case
: v _tan not-.be prepared without knowing the correctness of the
Lo e :-p‘.a)./.‘-z‘fi?(at',i()nai' S R :

o Te: o In view.of the above, you ure requested to kindly clarify/
it tuke=up a case with higher auth to clarify the correotness of their
jnffixition of pay scale so that necessary action can be taken to
~ ireview their cases accordinglys '

e

( A K Tewart )
- - Colonel . .
. Commanding Officor
3 D
f y
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N ; : S
i 180 Militery Heusplital
| ¢/o 99 APo
177/452/Civ | pee 2002
s ™

e oo P SV
. \ o .
‘ Mﬁ%%@ﬁ%mmur : _ o
: Sri Pulln Ghendra Lore i ‘
Ho~469107  Palntes ‘
- . Srd Lakhi ‘Ram Bore ‘

3 PAY FAXAYRN -
bE ’
R 1 L n&z t‘@ £ o

, (a) : Peramnai applioatswn va~6a96533/01/9erq/na dat 07 nec 230?
in rasPQQt of Hri Pulin Chawdr 2 Bara. Cnrpantoro

(b) Pogsonol wpplicutinn ut»aeﬁ1cv/psrq/c1/0? at o7 fag 2002
in mapwt of Sri Laekh) wen Bere, Pumturo '

A ©ass has heen fokan up with ﬁQ 4 corps (ﬁaa) for clarifying

LJAQSM“%{ tha correatnnss of fiaatioﬁggt the tima of your sppeintmant vide
this unit lettor Ho«177/1539/Civ dekeq 20 Dec 2002, Action Will bhe

- taken immadiatcly on “&Q&iyt of rep,y from ﬂQ 4 coxpt (sed) e

"M s ' {
o Aemedln L ca e m ( Surazh Babu )T
B . T ¢ Najor
L S b T Adm Offices -
T R A R fﬂ:‘ Cmandim Ofﬂi@cp
) . I ¢ R i ‘ T ’ _. ’ .7_' ) ;_ ] ) ,
?.ezz_fm - Y

for irio p&eass th thoir HQ letter
Hm«ﬁbﬁ&?}&ha Sated 18 Dec 200Q, |

i

T hix
; o,
" O N
} .
{;gt: NN
& .
o v
. T
&
. o
. [
e
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‘ . riate necessary action wrt my
- C/0 99 4FPO ) " latter Ko 68

N ' T | : ')M : )._../,Z<

No 6826535 Carpenter
Shri _Pulin Chandra. Aora
180 H1ltitary Hospital
/0 99 APO.,

0% Jan 2003

6826535/ 04/ PERS [ 2003

To

‘The Commanding Officer
180 M1ilitary Hospttal
c/0 99 4PO - .

e

PAY FIXATION
By

1o - Ref td?ygﬁr letter No-177/152/Civ dated 26 Dec 2002,

2, It 18 requested that please tntimatevwheiheﬁidny]clariftCQtton
on the matter been received from HQ 4 Corpe (Ked) and further action
on the aubJect been taken al your end{ o

. Thanking you,f

Your? Jatthfully
. - - : @y ¢ F ATy
L .o ' ;??%r? V'QAWifj'P’%.,J”/; WA
 in:ﬂ}4~frﬂ; S - (_Pulin Chandrg Borg )
- . S "V ..‘.\‘}‘. L R :v_-' ;:",&‘(' ' e B .
LAY L P I
i ’ - |‘ Lo B \vs‘-?-; :.‘ ::.»‘AN O o

Q@py to =~

4o 4 Corps (Med) . 3 For approp
| 6826535/03/pers/2002
dt 27 Dec 2002 and 180
152/C1v dt 26 Dec 2002.

“Tetter do-

[ o




P M ik,

-

-

%

- No ¢35/O? pa»nlkﬂ
K‘ ' Sy el Rown Do r{)y/)
7?0 Kilitary Hoapital
: . ¢/0 99 4PO |
'~4$6lo?»/ﬂ~@“fs//—~f3’3/20@3 27 dar 2003
DDES
HQ 4 Corps
C/0 99 4PO " .
| | PAY FIZATION
.-, ~Reapected Str,
o '-.»“',afT:;' ‘
T, Ref tos~ ‘
) (a) #Q 4 Corps Letter No 35452/U~3 dated 06 Jan 2003
e (b) #Q 4 Corps Letter No 35452/H-3 dated 18 Feb 2003
B (c) 180 Wi letter No ~177/152/Civ dated 26 Dec 2002,
'”;\;; .7 (d) A48 Shillong Letter Ho«pay/Tech/Coord/QiqArmyallz dt 02/03

 Je

working - classa
¢hallengabls,

. " 4 . e
5

e e e e e et

2.

no action on the subject yet been taken by the authority of 780 ¥4,

will not taken any action on the subject on the plea that tha error
was taken place at the time of issue of appointment letter by HQ

4 Corps and hence 1t la the duty of HQ 4 Corps to take furth

4,

- e AR
-+ It 18 not :understend #hy the authorit
acttion on the asubjestswhich 1s entitled for nme

d me that {f I Pressing him
sferred me to other unit,
appears that he is gnti-

. Dua to the

step-motherly attitude of ddm Officer I am at great financtal less

day to daU.
o I
6.
requested please.
, - : 1

S
" Thanking you. -

Wi

@%,."

Copy tq.:3 . R

DTe Gen of -Med Services (4rmy)
AG8s Branch . :

AHQ DHQ  PO- New Dalhi~ t1

'#Q Eastern Command (KED)
'Fortliilliam,ﬁolkatamzf

180 ¥l for informattion

In view of all above ,

No:=35452/H=~3.
440 Shillong
Letter No-pay/Tech/Coors/2! -ArmyXXi
§§x19 Sep 02 pay/Tec/Coord/21-4rmy

di 20 Nov 02,Pay/Tech/Coord/2!=4rmy
4L

yodr)tmmgdtate_interventton is

- Yours sfatithrully

(Wiwovo

[

dt 06 Aug 02,HQ 4 Corpas Letter

t 718 Dec 02,

dt 02/03, HQ 4 Corps Letter No-

with for your informgtion and

neceassary action Please,

- The circumstances compelled me to mentioned here that durtng
the:tnterview the Adm Officer threatene

Jor action on the subject-he will be tran
-The gctivities of the Adm Officer clearly _
and ‘his attitude 18 agatnat ST Communities and

- N
%—;«/\.c /a YV A ")ﬂf X [" LA

It 18 regretted to submitted that inspite of clear instructions
of your 4Q, advice of 440 shtllong gnd my repeated personal requests

'On Several tnterview with my 4dm Offticer it is learnt that he

er action,

v of 180 ¥H not takting any

Photostate copy of my application

35452/K3 dt 18 Feb 03 gre gnclosed
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ANNEXURE=X
l‘Afi‘EMEN'i‘ OF CASE REGARDING AMENDMENT OF PAY DEALS IN REPORT OF PAINTER,

‘.
_ (.}AR’.]?ENTAR AND TAILOR OF 180 MH C/0 99 APO

INTRODUCTION

No. 6826535 Calpentar Shri Pulin Chandra Boro, No-488107 painter Shn

Lakhi Ram Boro and No-6026537 tailor Smti Tivai Bogleri were appointed in

180 MH C/O 99 APO as Gr “D” employee on 1% march 91 in the scale of pay

of Rs. 775-12-871-14-1020 vide HQ 4 corps letter no. 35452/1/M-3 dated 11
Feb 91. Their pay was subsequently revised to the scale of pay of Rs. 2610-
60-3150-65-3540/— AFTER 5™ central pay Commission duly audited by arca
accounts Office, Shillong,

The above individuals havg represented requesting 'that. there was some
anomaly in their i)ay scales which were givcnvto them at the time of their

initial appointment as a result of which they arc getting less pay as comparcd

" to their counterparts posted in 151 Base Hospital c/o 99 APO. The matter was

. referred to Area accounts office, Shillong for clarification. The area accounts

office vidés their letter no. Pay/Tech/Coord/21 Army XXX dated 10.04.2003 -
(Xerox copy attached) has advised that the matter be taken up with Army HQ
for issue of amendment of pay scale.

PROPOSAL
It is proposed to take up a case with Army HQ for issuc of amendments to the
pay scalcs of the affccted individuals mentioncd above from Rs. 2610-60-

3150 to Rs 3050-75-3950-80-4590/- as revised by 5% Central pay

Commission.

DETAILED JUSTIFICATION OF CASE

No. 6826535 Carpéntar Shri Pulin Chandra Boro, No-484107 Painter Shri

Lakhi ram Boro and No-6026537 tailor Smt. Tivai Baglari of 180 MH C/o 99

0.9 +

Lak Lo Nerd



h

APO reprosented stating that therc has been some anomaly in their pay scalcs
at the time of their initial appointment on 1% Mar 91. They have requested that
their pay scales at the time of their appointment should have been Rs. 950-20-
1150-25-1400/- instead of Rs. 775-12-871-14-1025/-. Tt is seen that
employees of the some trade have been appointed in 151 base Hospital were
given the scale of Rs. 950-20-1150-25-1400/- which was higher than the scale
made applicable to the three emplovees of 180 MH mentioned above. Xerox
copies of the pay fixation statement in respect of the employees of the same
irades who have been appointed in 151 Basc Hospital and drawing highcr

salary have been enclosed for ready reference.

FINANCIAL EFFECT

There is no additional financial effect on the state as the individuals
mentioned above are legitimately entitled to the pay of Rs. 950-20-1150-25-

1400/-, which was prevailing at the time of their appointment.

CONCLUSION

Since the cmployces of the same tradc appointed in other dcfence
Establishment are drawing higher salary, it is recommended that the existing
scales of pay in respect of carpentar, Shri Pulin Chandra Boro, painter Shri
T.akhi Ram Boro and tailor Smt. Tivai Baglari be amended accordingly at the
carliest as that the effected individuals are not denied their legitimate

entitlement causing great financial loss to them.

180 MH C/O 99 APO . ( A P Pathi)
Dated; 31 Jul 2004 Colonel
Commanding Officer.

el Wi K\\W\ QQTO
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL _3
GUWAHATI BENCH, GUWAHATI }(f [[ \

J

5
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OA NO. 244/04 N
SHRIL. R. BORO & ANRS
.. vor... APPLICANTS
-VERSUS-
UNION OF INDIA & ORS
......RESPONDENTS

WRITTEN STATEMENT FILED BY THE RESPONDENTS
1) That the respondents have received copy of OA and have gone through the same
_and have understood the contentions made thereof. Save and except, the
statements, which are not specifically admitted herein below, rest may be treated
as total denial. The statements, which are not borne on record, are also denied and

the applicant is put to the strictest proof thereof.

»* That the respondents beg to place the background of the case as follows:-
That personal number 6826535 civilian carpenter Shri Pullin Chandra Bor
and personal Number 485104 civilian painter Shri Lakhi Ram Boro were appointed in
- the trade of Carpenter and Painter respectively by the appointing authority in the pay
‘i,/scaic of Rs. 775-12-871-14-1025 against the vacant post held in 180 Military Hospital
Missamari vide appointment order issued by HQ 4 Crops Tejpur under their letter No.
35452/1/M-3 dated 11 February 1991. These pay scales were subsequently revised to
” v the pay scale of 2610-60-3150-65-3540 based on recommendation of 5™ Central Pay
Commission, and this was done by prescribed regional controller of Defence
Accounts, Shillong,
2) That the appointments of offer of 11 February 1991 to both the applicants for the
/::st of Carpenter and Painter in pay scale of Rs. 775-12-871-14-1025 was

accepted by both of them and it never became bone of contention as regards of



2
financial upgradation in existing pay scales till 06 August 2002. aﬁer lapse of

more than a decade the individuals have represented against the pay scale.

.3) That both the applicants were categorized as industrial employees for which
Poioutaaiit

proficiency of trades/jobs are grouped as semi s!qlled skilled, highly skilled grade

I and lastly highly skilled grade 1 and thelr pay scales are different from each

/ other. Both these applicants were initially appointed in Semi Skilled categories.

4) That however on receipt of the representations made by the applicants vide their
application dated 6 8. 2002, Commanding Officer 180 Military Hospital not

———

bemg prescnbed Mlhtary authority, approached to the higher superior M]htaly
) authorities for the needful. _

Copies of the appointmant orders and the

representations are annexed herewith and

marked as Annexure- 1 series and 2 series

respectively.

. yhat after receiving the representations the matter was referred to Area Account
Office Shillong vide 180 MH letter No. 177/3/Civ dated 04.9.2002.

A copy of the said letter is annexed herewith

and marked as Annexure-3.

6) That the applicants were informed about the status of progress of the case v1de
180 MH letter No. 177/152/Civ dated 26.12. 2002 HQ 4 Corps vide their HQ
letter No. 35452/M-3 dated 6.1.2003 again approached Area Accounts Office,
Shillong for needful. -

Copies of letter dated 26.12.2002 and
06.01.2003 are annexed herewith and
marked as Annexure-4 & 5 respectively.

- 7) That a D.O. letter No. 534/Adm/DO 2003 dated 09.04.2003 was written to the
Joint Controller of Defence Account, Shillong. A reply was received from the

Joint Controller Defence Accoounts Shillong vide the office letter No.



: 3
’t Pay/Tech/Coord/21-Army XXX dated 10.04.2003.the matter was referred to HQ

4 Corps vide 180 MH letter No. 534/Adm/2003 dated 16.04.2003.

Copies of the letters dated 09.04.2003 and
10.04.2003 arc annexed herewith and
marked as Annexure-6 & 7 respectively.

8) That the statement of case regarding issue of amendment to the pay scales in
respect of Number 6826535 Carpenter Shri Pulin Chandre Boro and Number- 485107
Painter Shri Lakhi Ram Boro have been referred to HQ 4 Corps ( Med ) C/O 99 APO
and Copy to Army HQ, AG’s Branch, DGMS-3 (B) (Civ), DHQ PO: New Delhi and
Individuals Concerned vide 180 MH letter No. 177/31/Civ dated 31 July 2004.

VA copy of the letter-dated 31.7.2004 is

annexed herewith and marked as Annexure-8.

9) That a D.O. letter No. 177/47/Civ/2004 dated 03.12.2004 regarding amendment
of pay scale of the applicants have been sent to Director MS (Civ), Office of
DGMS (Army), AHQ ‘L’ Block, New Delhi-1.

) / A copy of the letter dated 03.12.204 is

annexed herewith and marked as Annexure-9.

ﬁ)) That in view of the foregoing facts enumerated above, it is stated by the

ré:spondents that some time may be > required to recewe thc _decision in this matter

D ——— P - ———

from the competent ‘authonty Immediately after lecemx}g the decision from the

y -.‘_..(_ —— . - T i e N ——" Y

|
competent authority the same wﬂl be intimated to the apphcant w:thout am further
*—i—&“\n

delay. T
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VERIFICATION

MR- 0328 F  col A P Padhi

at present

I Shri

C'ommcsusﬁ\%"?% ot casL at \ &0

working as

A d-ne=e Q,ﬁe A2 AYS . who is taking steps in this

case, being duly authorized and competent to sign this verification, do
hereby solemnly affirm and state that the statement made in paragraph

ome A9 e \ _ are frue

to my knowledge and belief, - those made in paragraph

oMo 4o deom, being matter of records, are

true to my information derived there from and the rest are my humble
* submission before this Humble Tribunal. I have not suppressed any material

fact,

| 90 Ma
And I sign this verification this the day of Mareh 2003 at

Guwahat.
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1. Ref te gour Intervicy dat~d 25 Oct 29, . )

)

S Yeu arr Lioreby sficred the meeintment of Corpnfor ;
In the scnlo €f poy R 228 i 12 i 71 e 0ia 32 e 1005 /=

md L.
sther allowincrs ag adndgd ble L1am time to timr. Please .rnpert ¥t
ts OC 130 HK €/0 992 AN en 1 Men_ Al fer duty .Y
at 0200 Nrs fadling which ti¥~ appeintmmt vAll be trminat~d. . v

ive

“
3. Yau w11l be sa presatien fer n prried of 02 {(Tun . y~ars
fror the date o Jelning, rxtmdotle ot the dlaci-atien af the
anrsiniing authertty, '

4. Yeu wlll te pequd red te make your sun nrrinDpgAnst $er oneen,

5+ Tour_scrvice will bn'..subjr‘ct ts Wl Indin Trgefe—td-idais——

o, e mpntmaiy 4y made against o tackleg vacineles bring
fillrd up dudng th~ Specinl Breudtmmt Drive carried sut ns
nor the Crenmmante 0rde rs,

T If iy drclaration glven or infematien by VoL wrevrg
te br fidgn, er 1f yeu ar fownd t9 have Vilfully guprrgne~d
my mat~rlod dnfymmatien ysu will dbe 1liaklo t2 vemavel f1om

grrvier id swh sther sctdon ns Lhe drpartment may decms
Negrsaary. : '

_ K R Rwmukrishnm )
. Y . " Brl .
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mnding Officer Lo .

SN W‘*\",’T/' Q) - No_ 495167 _Trade_, Yesalot
o \ N < Name_ STos cki Roar s
. /

: .+ -« 80 Miitary Hospital )
R oA T

180 Miitary Hospital o0
CI0 93 APO '

[

PAY EIXATION
Sir,

1. With due respect and humble submission | beg to lay down the following few lines for your kind
information and favourable action please. )

2. ) was appointed to the post of (2arodasz. wef 01 March 91 vide HQ 4 corps
letter No_s 5 41523/4/ - = dl___ w1 teo ey (Photostate copy enclosed) inthe

scale of Rs. 775-12-871-14-1025/- which is wrong and‘corre::t scale of pay is Rs. 950-20-1150-26-
1400/-(as per recommendation of 4th CPC).. *

3. Subsequently pay ficed in the scale of Rs.2610-60-3150-65-3540/- instead of scale Rs. 3050-75-3950-
80-4590/- during 5 th CPC and for wong pay fixaion | am getting less pay which is a great financial
loss | am bearing since appointment.

4.1tis also mentioning here that pers appointed in other defence estt in the same trade /post were getling
more pay and their pay fixed initially Rs. 950-20-1150-25-1400/- and thereafter in the scale of pay Rs.

3050-75-3950-80-4590/-. In this connection photostate copy of pay fixation performa in respect of the
emps of MH Shillong is enclosed herewith for your ready reference. s Sh

5 In view of the circumstances mentioned abiove,it is therefore requested your honour my pay and allow
ances may please be fixed in correct scae of pay and | may be paid outstanding sums since appointment
at the earliest and for which act of your kindness | shal ever greatfull to you.

Thanking you Sir -
Yours faithfully

Dated_U%: 9802 | IR

l$‘
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PAY FIXATION

S due Tesnect and humble submission t be
..ialion and favourable action please.

. o
[BR¥Y

Lz appointed 10 the pOStOf C.=mzf
ottt NO_. 38482 1L e B A A 2

come of Rs. 775-1 2.871-14-1025/- which is wrong and corre

A )0f-{as per recommendation of 4th CPC)-

o Subsequently pay fixed in the scale of R
#- 2630/ during 5 th CPC and for wrong pay dxauon

1,551 am bearing since appointment

. ltisalco mentioning here that pers appointed in other
..ore pay and theit pay fixed initially Rs. 950-20-11
3050-75-3950-80-4590/-. in this connection photosta

«nps of MH Shillong is enclosed herewith for your 163

;' 5 lnview of the circumstances mentioned above.it is th
_ ances may please be fixed in correct scale of pay and

Thanking you Sir

Dated OC. - 3. O

~

5.2610-60-3150-65-3540/-

't the earliest and for which act of your Kin

R R

s

“aovn

!

+

| am gelting less pay

/ /?,

Xt - L

ToUp 4 Y

s [ ]

. } &6M;Tradg,§f':_.§fﬂiﬁw—
4 Name_Sres F : <
180 Military Hospite! ~

. CIN 99 APO

g totay downthe following few lines for your kind

wef 01 March 91 vide HQ 4 corps
(Photostate COPY enclosed) in the
ct scale of pay is Rs. 050-20-1150-25-

instead of scale Rs. 3050-75-3950-

which is a great financial

defence estt in the same trade /post were getting

dy reference.

erefore requested YO
| may be paid outstan

£0-25-1400/- and {hereafter in the scale of pay Rs.
te copy of pay fixation pe

dforma in respect of the

ur honour my pay and allow
ding sums since appointment

dness | shal ever greatfull to you.

Yours faithfully

S ‘/c/wx //ZW’"O//?H f300
)

(Sri



.

[ANYEA UL ~ y_ ' -

180 Militexy Mospltal
C/0 99 APO

_, R VA Jetv O e 2002

MM/)L\NL‘ 3

Apea Asesunto 08610¢
Divcy Boed, Shillenge!
; (Begbaleya)

VY b

8.  HoolZREBID Shwd Pulln Chandre Boro end Me~483107

shoi Lakd Dea Dozo of thic walt wexe appoisted as Carpeater

zv] Polater zocpeutively in the Baole of pey B=-T79-12-871~14-~102%
ba 0 Bar OV vido KQ 4 Corpo lotter Ke=354062/1/M-3 dt 11 Feb 91, '

2. Beow, tho akuve individuals have cubmitted applicatioms !
ctAing thes tho pay fixed at the time of thelr appointmeat was wWrong.

Ben beto oeploe of tba“nbsw applications and encloeures sxe
forremded hererith far yeur olorification en tha subjest please.

Keoalle ' ( suresh Bam )
Major !
Ada Offlioer
for Coamanding Offlioex
Samy ta 1= Al
%/ 4 Cozpo (Mod) t for info plesse alongwith phete coples -

O P AlD of applicetions,s



. M
‘ . P C( g BY_HAND >
>~ 180 Militery Heapital
_ © Gf0 99 APO
b - . ' . - .
// R /AL T{ =L 2L Pee 2002 Atmﬂi/ﬁv‘*“-" L’\
/ No«d82653 Corpantoar
/ - 328 Pulln Chendre Bore
/ :
" Co Ho-465107  Pelnter

Sr) Lekhi Rec ‘Bere

EAY EAXATION
o $
L .  Rof to 1=

(a; © Personal agplicatlen No-6826535/01/Fers/02 dt 07 nec 20
! 3 {n respect .f Sri Pulin Chandra Dore, Carpenter,

(») Persenal udplicutien Ne—483107/Pers/01/02 dt 07 Nec 202

in respoot of Sril Lakhl Res Bere, Palatar.

- 2. A coes hod boen taken yp wWith HQ 4 Cexps (Mod) fer ocleritying
> tho carreotness of fixati st the time of your appeintment vide

- Zof P>} thia unit lotter Ke=177/130/Civ dated 20 Dec 2002. Actien Will e

taken lamediately on recelpt of veply from HG 4 Corps (Med).

'l ' . Eﬂ&!‘!;‘ g . ( S . .N_
. Majer
- Ads Officer
- E for Commanding Offiocer
D ‘ ]
W WV
ek . Eepx ke i~ AN :
" '
ad, He 4 Corps (Med) 3 for infe please wrt their HQ letter
. C/0 99 APO No=35452/M=3 dated 18 Dec 2002,
'l::' % PP \,\;—----—""’b
o 1. (iR
PR )
)

”l

, s @yxﬂ/ z



I

\
LN

LR R i ISEPIBIL, .

P B AL

s i |

1, anf 180 WH letter No 177/43/civ dated 04 Sop 2002 and o \

177/341/civ dated 25 Ost 2002 and your lettor Mo Pay/Tech/coord/ |
21eArzy 00f datud 19 Bop 2002 and even Mo dated 20 Nov 2002,
4o Mo 6926535  civ/caxp Pulinm Chandra. No 4835107 civ/Painter '\ ‘!
Lokhi Rem Boro and 6826537 civ/Tallor sat Tivai Baglari of T
180 M8 had sulmitted applisations stating that the pay fixed g

‘a% the time of tholr dppointhent was wrong and to e rectified,

3¢ A casc in thin mattax was teken up with your offioce w
180 1 Vida their letter under ref. Your office vide your letter
quoted sbove hus dirocted 180 N to reswmit the case alongwith.'..
service kooks, Statanent of Cose, Pay fixation profoxma atc b
Ths above indls wexe pppointed oa 0l Max 195) at the scale of { - ™

 tae T75w12-871=14-1025/« Their pay was revised at the scule of

. e

iso 2310=60+3150-65-3540/= atter Sth CPC duly  ausited by your
of£ica. v . T
. R \ i . “t V::‘,"“ e J
¢ 160 K hazs now approached this HU to clarify the correct’
pay ooule of tha akove 1ndls to sukmit stetement of case €O b
your of£4GDe o Tk “oai
) . R l/'?f,’ o
Se In View of the akove, you axe requssted to kindly intimate "
the following at the vaxliest 1= : , AR

t .,
0 N0
L]

PN

-

i n ot .:,.o‘l:?:{,'; ,'I. “"
(a) In which scale Painter, Carpentor and Tatlor of ANGC: '’
() The scule of pay of Painter, Carpentor ane Tailor: | S
AHC as on 01 Mar 199) l.e., the date of appointment of-the -
MW"MUQ - — ' ) '; ) A
(a) It tho ccoale of pay was ravises, the date of revision '
with revised scale and its effective dates. , :
{4) -Tho presant pay sgale of thoe akove oatoqof_iu.

;

Ge an catly reply is roguosted as the above mdioiclnm that
duo to tho wrong fixation of pay they are at qt-at.“g_%nmciul
laao,. SR T T . :

A

- ( #8 Dhitt ) -
* : Col . '
copy to 1= C offg DIMS ‘
180 UM - for info. '

Cc/0 99 APO

: C1V/éarp rulin Chandra BOXro
180 uH €/0 99 ARC

civ/pPointer Lekhi Rea BOXo
180 MK c/Q 99 PO

civ/¥allor bt Tivai Baglari
- 180 Wi C/O0 99 APO

-

e —
~ .

- T WD

P { 0 . v .. o -
' ‘ ) ,¢/ Hl 4 Corpa :
ssana/n- RS I - tls Tam 2002
. . ’ i / ‘
. AXOa Agoounts Office - . A nrox
. Bivor Roasd . . - WAL
© ghillemgel - I
(Meghalaya) o i
. I ' . . . ." \

- for'info. N -

e w

'
—
i

o

5

i

oy
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AQ’V\U&U INEW
534,/ acm/D0/ 2003 ' 29 apr 2003

T_Dé&b Chton Hamgg'o -

PAY PIXATION '3 CIV EMPLOXEES

1. Y am writing ‘this létt.er to yeu for yeur kind
intzrvention in cennectien with pay fixation ef three

-~

civilian employaes af thils unit. —

S
2. Cc4v/Carp Pulin chandra Bore, civ/painter Lakhi Ram
Boro and civ/tailer smt rivai Baglari ef this unit
pisax; were appeinted as Gp 'n* employees on 01 Mar 91
in the pay scale of s 775«12=871«14-1025 vide Hi 4 Corpa -
appeintment letter Ho 15452/1/m=3 dated 11 Feb 91.
Thelr pey wos revised in the scale of & 2610=60=3150~65~
3540 aftexr 5th CPC duly audited by yeur erxice.

3. 2he above individuals have new sukmitted applicatiens
stating that the’ pay fixed at the time of thelr
appointmont was wrong and it sheuld have been

NS 95 0w20=1l150-25«1400, ‘

4o A clarification on the pay fixatien was asked frem
your office viae this unit lettex No 171/133/C4v

dated 04 Sep 2002. In reply. your office asked this unit
to sukxait the casa alongwith sarvice books, statament

of case and pay fixation proferma te review the case -
vide yeur office lettex No Pay/'rech/Coord/Amy XXX
dated 19 8ep 2002.

S. whis unit was not able te prepare the statement of
case without xnowing the correctness ef pay scale of
the abeve indjividuale. Hence the case was taken up
with 1O 4 Corpse -

oim-o?-/"

. t
i}
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1
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i
H
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1
'
'
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' 6. MR & Corps asked your office the details of

?

gixation of pay Gf the abews individuals viGe theix

D letter Ne 35452/M~3 dated 06 Jan' 2002. {(Cepy attws) -

Your office vide letter No Pay/®ech/Coexd/Army XXX ‘

dated nil (cepy attd) asked to deal with the case -

accoxding to Ministry of Def letter Ne F.1(2)/8c/D(ECC)
A A

“dated 16 Oct 200).

9. ~ Since the absve letter is not avallable in this | A
undt anc Hu 4 Corps, your affice had bsen reguested -
te forward thg ssme vide pur letter Mo 534 /adm/03
dated 25 Fab 2003 (copy attd). But the above letterx

has Aot been xecaived soe fak. -

8% ' In view ef the abeve, you arxe requested to xindly

arrenge te ferward the follewing informatiens se that
necessary actien can ba taken accordingly t=

(a) Xn which scale painter, carpenter and tajler
OF ANC COMGS URKIAL, ' C

(b} The acalg 6f pay of painter, qarpénter and .
tailor @f aMC as en 0l Mar 1991 je. the date of -
appeintment of the above individuals. ;

{(e¢) If the scale of pay ﬁaa'rcvised; the date of .
revision with xevised Gcale and its effective dates. ...
3 o o co . K e,
(&) The present pey scale ef the above cutsgeriecs.
(e) Misc’ . T

9o Censidering th% welfare of the emploeyees an udrly
actian is xeyussted please. , e



-

10,  JC=692795-x Nb/8ub/sKT Kh Rai of this unit j4

hereby detafled to visit your eiiice te ebtain the sbove
infermaticn.

8hri TK Hangao ®

JCDA ' /
AX¥ea Accounts Qffica \\,‘

“hillcng A

10 o0t
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§3 KewbB2653% Caxponter Shrl Pulin Chandra BoTe, No=485107

Pointer Shri Lokhi Ram boro and Ho=6826537 Tallor Sat Tivel Beglerl

‘yiere appointed in 180 M C/0 99 ARO o8 Gp 'D' wmployees on o1 Mar 9 L

in the soale of p&y of Lyll15=} 2571 e 41 025 vide HQ 4 Corps letter !
Now3452/1 /8.3 dated 11 Feb 91. Thelx pay wed subsegisntly revised
to the weale of pey of a,—aém«éo-mso-bs-’mo/- aftor 5th Central
Pay Comsad sxion duly oudited Ly Axes Acoounts Oftice, shillongs!

|
2e The above individials have represonted requoating that there i
wos sone anamaly tn thalx pay soules whioh werée given to thea at . §
the tine of thelr indtial sppointment as ® ronult of which they sxe
?ctum\ 16488 puy &% sgnpared to thdr counterpexts posted iR ,

51 Dese Howdtal G/o 99 APO. Tbs matter wao reffezed te Ares Acosunts !
ofties, skilleng ger clavifieation. The Axea Acceunts office vide
thelx lettay Ho-Pay/Tes Coord/2\ Anmy XXX datsd 10.04,03 (Xoxex oopY
sttaahed) has sdvised that the matter be taken WP vith Amy Ha fer
Lo of goaendaent to the pay ocel et

- .

3, "Itls prupowed to teke up o 0800 i th Aarmy HQ for Lesus of
@aensmints te the puy wcslsd nf tho affected 4 ndkvidaal 3 montioned
above frei Ram26 3 0re6 031 RBO-65=3540 to Mw-75-39 -

ad reviwed by sth Central Pey Coxl sud.0%le —--

. —

anwf-ﬁm

835 Cxrpentar ghxi Pulln Chandra Boro, Ho-A8S107
heli LakxM Res Boro, d\dno-bmw Tailor Sat Tival Baglari
0 99 APO have réprevented stating thet thers has been

anamaly iR Ahaly puy scales st the time of thar initial
pelntment on ot Mar 91. They heve recusstod that thelr p&y soales

nimont should have baen Mso-eo-ﬁbo-aw 400/~

T4 ) A=A 25/ o LY TS S8 shat eaplayess of the .
gune (rods w have bban appalnte: 1ns131 Bate Hospital were given £
tho eosle of pay of Wo-aowuw-as—uoo/-— which wed higher than
the scale made wplicarle to the thxoe asployees of 180 }MH montioned
shoves XozreX coples of the pay fixation statement in e aot of the
eaployess of the ssme tLyadod who have been appointed in 31 Base
Hoopltal and dreving highe® salary have baen enclossd for rosdy
referontdd

FINANGIAL BPERCL

ners 1o me egditional ¢inancial effect on the gtate as the
individuels wentionod above are 1egl timataly entitled to tho scale

50201 1*50-05-4400/- dch was prevalling at the tiue
ntaenty

contd oo e 2f=



6, 8incs tho anployeos of the saus trade wpolnted in

other Dofence Hotahlichment nye draudng higher Ssalaxry, it s

reoemnrondod that the oxd utdng scales of pay in respect of

Capentor, Shri Pulin Chendrs Bove, Painter Shri Lakid Raa Bore
- ond Tallox Bnt Tivel baglari be gemended acoexdingly ut thwe

oorliest oo that tho affected indiviguals sre not dended their

logitiaate entitlenont csuaing graat financl el less to thew,

!

180 nH ¢/0 99 APO : ( AP Padnl )
‘ Colonel
Dated ¢ 3/ Jul 2004 - Commanding Offiocer

v 0
L

v — e y—— "
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[ ]
Colonel A P Padni ~ 18u Military Hnspital .
Ceommand inag onticer o c/0 99 APO !
Aot [
177/47/ctv/ 2004 03 pea 2004
! ~ ' '

EKDMINT QU PAY BCALEH QF CARPINTER .
g%;nz ;E & BORG, PAYKTER BHRY I, Il_BORO -
P Aty AL BAGLAR B0 MK {

/0(}4/1 MM VOANA. . )

ey e A oo

1. I em approaching you thxough this DO lettsr
gor your halp. This ia regarxding anandnaant of the
pay sceles of thé above mentionsd civ defence
aployess of this hosp. The individuals have
repcessuted that thexe has sane ancaaly in thedir
pay zaales at the tinae of thaeir inicial appointaent
o B8) Mar Pl.

T memame e -

1. The cane huss been torwaxded to youxr oftice
duly Tooomzemded vide HU Kastexn Camand, Kolkata
letier ¥o=230809/2/K~38 dated 06 Oct 2004 -

3. I roguoet you to look in to the mattar and

tore nocespary saticn as deemed £it which will @@

e leng way in restoring the finsnciasl loss barne by —
tho affeoted amployeee

L \
podl  wi'dnes J s A “Ce”f/[y,

~ \ \
-

v ﬂ A

ner X L Vehre

Dix B3 (Civ)

afijoe of DAy { ammy)
AQ 'L Blodal

Mew Delhi « 110003

NOQG

shri P C Boro, Carpenter
180 MH C/0 29 APO

shri L R Boro, Painter
180 M C/0 29 APO

smt Tivai Baglari, Tallor
180 Military Hospital



